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ORDER

PER SUCHITRA KAMBLE, JUDICIAL MEMBER:-

This is an appeal filed against the order dated 21-06-2023
passed by National Faceless Appeal Centre (NFAC), Delhi for

assessment year 2011-12.

2. Delay condoned.

3. The assessment order as well as the order of the CIT(A) was
ex-parte. Therefore at this juncture, the 1d. A.R. has filed
additional evidences which were not before both the authorities.
The issue is related to cash deposits. The matter is remanded
back to the file of the A.O. for verification of the additional

evidences filed before us. After verifying the same, adjudicate the
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issues on merits. The assessee be given opportunity of hearing

by following principles of natural justice.

4. In the result, the appeal of the assessee is partly allowed for

statistical purpose.

The order is pronounced in the open Court on 22.01.2026

Sd/- Sd/-
(DR. B.R.R. KUMAR) (SUCHITRA KAMBLE)
VICE-PRESIDENT JUDICIAL MEMBER
Surat; Dated 22/01/2026
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